0il Industry (Develop-
ment) Bill

[Shri D. K. Borooah.]

this. Suppose this Bill is not intro-
duced, suppose this Bill is delayed,
what happens? We are getting the
amount from the ONGC and 0il India
because they are the producers of
crude, They produce between them-
selves 4 million tonnes of crude.
0Qil India’s figure is 3.00 mill on tonnes
and ONGC's figure is 4.5 million ton-
nes. They are the main suppliers.
You see, they will bear the brunt of
this levy of Rs. 60 per ton. Now, if
we introduce the Bill today, then, the
levy becomeg chargeable immediately.
It is not only done by Qil India; it
is done by ONGC. 50 per cent of
this is owned by the British....

29§

SHRI JYOTIRMOY BOSU: That
is why exactly you have done this.
Meanwhile they have changed the
stock position, ete.

SHRI D. K. BOROOAH: If you
allow me to introduce it, immediately
it will be collected.

SHRI JYOTITRMOY BOSU: Excise
authority have to give time to their
fleld staff. What time is this?

SHRI D, K. BOROOAH: This will
be collected from the British com-
pany once you allow me to intro-
duce it just now. There should not
be a moment's delay. ®o, Sir, I
would submit. ...

AN HON. MEMBER: Please in-
troduce the Bill,

SHRI D. K. BOROOAH: 1 may be
allowed leavei for introduci the
Bill

I beg to move:

“That leave be granted fto In-
troduce Oil Industry (Develop-
ment) Bill, 1974.
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MR. SPEAKER: The question is:
' “That leave be granted to in-
troduce Oil Industry (Develop-
ment) Bill, 1974.

The Motion was adopted.

SHRI D. K. BOROOAH:
troduce* the Bill

I in-

14.35 hws.

MATTER UNDER RULE 377
REPORTED LEAKAGE OF COMPANIES
(TEMPORARY RESTRICTIONS ON Divi-

DENDS) ORDINANCES, 1974

MR. SPEAKER: Now we take up
matter under 377. This is regarding
leakage of Ordinance, ‘There are
three motions—by Shri Banerjee, by
Shri Madhu Limaye and by Prof.
Madhy Dandavate,

Mr. Banerjee’s name is first and so,
he will be allowed to speak as per
the practice. Shall we take this up
in the afternoon? Out of throe Mem-
bers, the first name is that of Shri
Banerjee, So, he will speak. The
others have just to say that they have
also sent in the motions,

Only the first Member will speak.

Mr. Banerjee,

SHRI S. M. BANEREE (Kanpur):
Mr. Speaker, Sir, I am happy that
you have permitted me to speak
There is a leakage of Ordinance
issued in July 1974. Before this was
issued why the State Governments
had not been consulted? In the shape
of ordinance, there is freezing of a
part of the dearness allowance. I
have got thig letter from the Prime
Minister which is dated 16th July in
which she said that this Ordinance
will not merely apply to Govérnment
employees but also to the employets

*Introduced with the recommendation of the President.
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in the organised sector. These are
larger economic issues which could
not have been discussed in any mebt-
ing of the Joint Consultative Com-
mittee Machinery. Therefore, it is
not correct to argue on why the
Government has taken this measure.

Now the question is: Why did
not the Central Government discuss
with State Governments and the
toiling millions of people and not
even wih the Central Trade Union
Organisations? Is it because this
involves langer issues of parliamen-
tary importance?

Sir, the Ordinance which was sup-
posed to freeze the dividend was
promulgated on the same date, that
is, on the 13th of July, 1974 but it
was revealed at the meeting of the
Consultative Committee of Parliament
to some Members, I do not know
how that was leaked out. But, many
people have takem advantage of this
leakage and they have got their
share. Therefore I charge this Gov-
ernment with the responsibility of
this leakage. I do not know who he
is—he is one of the Council of
Ministers. It is said that the minis-
ters were not in favour of the
ordinance. Some ministers did not
know what the Ordinance was. I
charge the hon. Minister himself for
this leakage. Many Ministers say
that they have not been consulted,
I do not know how it was leaked out
and by whom was it leaked out.
Either the Minister has leaked it out
or his colleagues. I do not know who
attended that meeting. Probably,
Secretaries of various Departments
attended the Cabinet Meeting.
Luckily the press could not have
leaked out because the presses could
not be present at this meeting. Eitheir
it is the Minister himself or any
member of the Council of Ministers
or the Secretary of thg Department
who attended that Cabinet me¢eting
who had leaked it out. Sir, it is a

-
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very serious matter., I know that
investigation is going on, But, I
would request you to appoint a Com-
mittee of Members of this House to
investigate into the leakageq For,
this is a serious matter. As regards
the other ordinance, since it concern-
ed only the poor Government em-
ployees, there was no question of
leakage. The leakage took place only
of that particular ordinance or that
portion of the ordinance which dealt
with the business-houses and the big
monopolists.

1 hold the Government responsible
for this leakage. There should be a
committee of this House consisting of
Members belonging to the wvarious
political parties to inquire into this
matter. You may kindly nominate
the Members of that committce, and
they should investigate into the
matter. If it is found that the Minis-
ter is responsible he should resign in
right earnest, and if it is found that it
has been done by the Secretaries of the
Departments who had attended the
Cabinet meeting, they should also
resign gracefully and peacefully. I
hope you will kindly take this serious-
ly and ask Government to give an
explanation and also appoint a com-
mittee as I have desired,
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MR, SPEAKER; Let him please not
involve himself in arguments but sit
down now,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] K. R. GANESH): I did not
get any notice of this,

MR. SPEAKER: Now, he has it.

SHRI S. M. BANERJEE: We had
given notice,

st g famd: @ T A1 a5
ATgedT 1 foar AT QIR | 50 70T FrE
AT TR G2 | GAN 10 TF & TEA
Atfea faar g

W WERY . AT FH Fg T §
oot T 37 Ay AT A wE
Y IE QAFT ATT wq14 &, 43 F4
wiET §1 a3 g WE %

He says he will inquire into it.
SHRI CHANDRAJIT YADAV

(Azamgarh): He is insisting that

he should reply immediately to the

point he has raised. Let him Ilook
into that and then give a reply.

SHRI MADHU LIMAYE : The
question is not addressed to you but
to the Finance Minister,

SHRI CHANDRA YADAV:
also a member. I have the

I am
right to

_say this.

ot 7y fomd: 77 % 7 {5 7w
AT A0 |
=t serafta grea: 29 o ST
|
MR, SPEAKER: We will take up
ihe next item 14, after lunch.
14.45 hrs.
The Lok Sabha adjourned for Lunch

till Forty-five Mt‘mgteq past Fifteen
of the Clock,



